
In the Central Administrative Tribunal
Principal Bench, Newi Delhi

Regn. No.RA-3 57/ 92 In
OA-2662/91

Shri C.B, Aggarual

Administrator, Delhi
Admini stration

Date? 4,12,1992

.... Petitioner

Ver 8U8

.... Respond ent s

C_ORA[*l; Hon'ble fir. P. K. Kartha, \/ice-Chairman(3udl,)
Hon'ble Pir. B.i\!. Dhoundiyal, Administrative Member,

1. To be referreri to the Reporters or not?

(Dudgament by Hon'ble Mr, P.K. Kartha, U.C.)

The petitioner in this R.A, is the original applicant

in OA-2652/91. This application uas listed for hearing on

74. 9. 1992, uhen the Tribunal directed that as the pleadings

are complete, the case should be listed For final hearing

in its turn. The application uas also admitted except for,

the relief sought in para, 8(ix), The petitioner has stated

that aara.B(ix) of the prayer should also have been admitted

for adjudication, /

7. Para.B(ix) contains the prayer for a decree of

Rs. 1 crore only as compensation for damages uith interest

at, the rate of 18 pei cent per annum from 1,8. 1984 to date.

The Tribunal did not admit the application so far as the

relief for damages uas concerned.

3, Gn going through the ord ar dated 24. 9. 1992, ua see
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no grror of 1 au apparent on the face of the order. The

annlicant has also not brought out any fresh facts

uarranting a rev/ieu of the said ordar. The T.A» is,

accordingly, dismissed.
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